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a.A. No. 656/1995 Date jf decisiJn 25. 10.199:

Hon'b.e Shri S.R, Adige,Member (A)
Hon'ble Smt.Lakshmi Suaminathan, Member (J)

Shri d.P. Malik,
Assistant Station Director,
External Serv/ices Divis«-i.on,
All India Radio,
r/o 212, Tagore Road Hostel,
Minto Raod, Nau Delhi.1

••• Apolicant
(By ad uocate Shri Sharafatyar Khan)

Vs.

1» Union of India
through
the Secretary,
Ministry of Information & Br oadcas tinq.
fiovt.of India,Shastri Bhauan,
Neu Delhi.1

2. The Director General,
All India Radio,
Ministry of Information 4 BroadcastinQ
Parliament Street,
■Jirectorate General, Neu Delhi.

(By Advacata Shri t.X. Soaaph.Sanior ■"
Counse1)

0 R D £ R ( J-. AL )
(By Hon'ble Shri S.R. Adigo, Member (A))

In this application, Shri D.P. Malik has prayed
for a declaration that the rule laid down in Schsaule W
of the Indian Broadcasting Programme Service recruitment
Rules in serial No.4 under Column 4" Fialc of Selection
and Minimum qualifying service i.e. •• officers in Junior
Time Scale with five years regular service in che grade
in the medium in which the vacancy arise" is null and
void and the applicant oa considered for promotion from
Junior Time Scale to Senior Time Scale on the basis of
four year regular service, which the applicant claims to
have Imian completed.

have heard Shri Sharafatyar Khan, for
the epplicant end Shri t.X. Spaeph f.r the respond.,, te.



-2- (93. Shri Josaph has invited aur attantijn to oage 2
or the resDondents reply uherein it has DSan stated

that Government is cjnaid.ring amanding m Indian

Broadcasting Programme ;iarvice Recruitment ,ules for

reducing the qualifying service for jromjtion from J TS

to 3T8 from five years to four years. He states th ac

this matter has been referred to UP5C, and e^xoac ts'tna t

the proposed amendments will be carried out within tha

next three months or so,

3, Shri Joseph has also stated during hearing,

that in tha background of tha proposed amencments^ather
candidates had been given relaxation in respect of

number of years of completed service in tha dPC held m

1,8,1995, and in the next OPC, the applicant would

also be given similar relax?tion^and tn the ev&ntthat

he came within tha zone of consideration f jr promotion

to theoenior Ti^a Scale his case would be cor.siiared,

4, ye note this assurance given by Shri Joseph,

Senior Counsel at the Bar, and dispose of this OA,

in terms of ohe said assurance,piving liberty to

the applicant that if any grievance sur vi ves af ter

the respondents take a final decision on the basis

of recommendations of the ensuring UPC, it uili be

□pen to him to agitate the same through appropriate
original proceedings in accordance with law if so
ad vi se d ,

5, No costs,

(Smt, La(<shmi Suaminathan) (S.R, Adig^ }
(J) Member (A)
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